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Complaints Against Office of Controller of
Mines Safety

596. DR. SHRIKANT RAMCHAN-DRA
JICHKAR: Will the Minister of LABOUR be
pleased to state:

(a) bow many complaints have so far been

received against the office of the Controller of
Mines Safety;

(b) whether it is a fact that due to neglect
by this office, a number of serious accidents
have taken place in the past;

(c) if so, what steps are being taken to
ensure that the said office function effectively;
and

(d) what action Government propose to
take against the officers who are even

remotely responsible for very serious
mine accidents?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) to (d) It is not a fact that due
to neglect by the office of the Director General
of Mines Safety a number of serious accidents
have taken place in the past. The provisions

for safety in. mines-which are contained in the.
Mines Act,

1952 and the rulea and regulatioac. framed
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